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CRNo. 
22/2025 

CNRNo. 
-
DLCT12-
000284-
2025 

STATE 
VS 
CHANDA 
N 
KUMAR 
CHOUDH 
ARY. 

1, 

Stat 
e 

Cas 
e 

FIR-
7791 
201 

6 
PS-
NE 
B 

SA 
RAI 

332/46 1 SITTI Date of 20111117 20/11/1 For 

1 NG regist. 7 prosec 
MLA 11-04- uti on DMC 2017 evidenc 

ACT 001-
08.10.20 e 

25(RBT) 

-

arguments. Put up for 
04.11.2025. 

4 -- 0 -- - - - - - On 08.10.2025 Short Case has 
dates will been 

Fresh case received be given received 

by transfer order and no byway 

dated 06.10.2025 unnecess of 

passed by Ld. ary transfer 

Officiating Principal adjournm in 

District & Session entshall Septemb 
Judge-cum-spcl be er2025 
Judge (pC Act) CBI, granted. 

RADC,ND. Further 

Matter is pending at all efforts 

the stage of PE. are made 

PW-I was to dispose 
summoned through of case 

SHOforPEon expeditio 

15.10.2025. usly. 

On 15.10.2025 

PW-I was discharged 
unexamined as he had 
not brought the 
record. 
Matter is now listed 
for PE on 04.11.2025 

-

& 



22 CTNo. Co 156(3) Sitting 15-10- Miscell On 15.10.2025 ShOlt Case has 

20/2025 mpl Cr.P.C MP 2025 aneous dates will been 

CNRNo. 
aint appear An application was be given received 
Cas ance received uls 175(5) of and no byway 

- e the BNSS, 2023 rlw unnecess of 

DLCT12 Section 156(3) ary transfer 

-000296- Cr.P.C. seeking adjoumm in 

2025 
direction to the SHO, entshall Septemb 

Dr. 
PS: IGI Airport, ND be er 2025 

ROHINI 
to register an FIR and granted. 

investigate the matter. Further I 

GHAVARI 
, 

Put up for all efforts 

VS consideration on_ are made 

STATE 30.10.2025 to dispose 
of case 

On 16.10.2025 
expeditio 
usly. 

File was taken up on 
an application for 
early hearing. 
Time was sought to 
file some documents. 
Matter was passed 
over for 2:30PM. 

At 2:30 PM 

I 
Ld. Counsel for 
complainant filed a 
photocopy of 
complaint dt. 

I 
27.06.25 addressed to 
CP,Delhi. This court 
raised certain query 
with respect to 
compliance of section 
154(3) Cr.P.C.l173(4) 

BNSS and hence, I 
time was given to Ld. 

( 
Counsel for the i 



23 CRNo. Stat 186/35 
24/2025 e 3/332/ 

Cas 
e 34IPC 

CNRNo. FIR-
- 4151 
DLCT12- 201 

000327- 9 

2025 PS-
Lak 
shm 

i 
STATE Nag 

VS ar 

NITIN 
SINGH 

- -

prepared~ 

(AHL~ 
, 
l 

01 Former Date of -- -- Mise.! 7 - - - - - -- NO No 
MLA regist. Appear 

28.03.20 ance 

25 
ODI-

30.10.20 
25(RBT 

) 

-

complainant to file 
the relevant case. Put 
up for 30.10.2025. 

On 30.10.2025 

Written submissions 
were filed on behalf 
of the complainant 
along with amended 
memo of parties. 
Arguments were 
heard. Matter is now 
listed for orders on 
maintainability on 
01.11.2025 at 2 PM. 

On 30.10.2025 Short Case has 

Fresh case received dates will been 

by transfer order be given received 

dated 06.10.2025 and no byway 

passed by the unnecess of 

Hon 'ble High Court ary transfer 

of Delhi and was adjoumm in 

assigned to this court entshal1 October 

vide order dated be 2025 

30.10.2025 passed by granted. 

Ld. ClM, RADC, Further 

New Delhi. Notice to al1 efforts 

10 for appearance are made 

was issued. Put up for to dispose 

06.11.2025 of case 
expeditio 
usly. 

AClM-03, M.P.lM.L.A Cases 
ue CourtJ2o~plex, Delhi 

31fufuia~.~it~: 
Additional Chief Judicial Uagistral~:, 
~~fm;rr~,"{j~ 

Rou~c Avenue DiSlrict Courts, New OcUli 

01 III J2.Q'l.5 



~% 
ry'-;(~ 

,,~ "­
c'''-

MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs & MLA~'0.'N ~ \'l1- ~ ~~ ~ ~l 
I 

" 

S. 
No. 

I. 

2. 

REPORT FOR THE MON1H OF OCTOBER 2025 . ~~~~~~ 04 

Additional Chief Judici~1 Maglstrate.04 

CfitRT -;{. 503 ~ r1c'l , 

Room No, 503, Fifth FI?~r • 

1. Name of Presiding Officer : SH. VAIBHAV CHAURASIA & SH. ASHWANI PANWAR 
2. Designation : ACJM-04 
3. Date since which posted in the Court : 26.10.2024 (Afternoon) 
4. Total number of cases pending on the first day of the month (as on 01.10.2025) 
5. Number of cases pending on the Last day of the month (as on 31.10.2025) 

, • f:;rc;n ?::II a 1M£{ , -;:rs R C~~ 
~s~~~'ue District Courts . New DeIhl 

: 22 cases 
: 21 cases 

CNRNo. Naturc- Penal No. Whether Date of Present Details of State Details of Date Whethe Whether Expected Short sum mary Action Plnn Specific reasons, 
and whether state statutes of accused institution stage prosecution ment defence since r there nny dnte of of the work done formulated and if any causing 

Case Title case, involved accu is sitting Date of taking Date of witnesses of witnesses when is any interim disposal of in the case the steps taken delay in disposnl 
complaint sed or congniznncc froming aecus matter stay of orders nrc CllSC during the for expeditions of cnse 

casc of closure formcr of Wit Wit Wit 
cd -

Defen Defe 
has been proeee existing in month disposal of the 

report MPI chnrgc whet posted dings the case 
MLA nes nes nes her ce nce for final ordere mntters 

ses ses ses reeor witne witn argumen d by 
cite dro exu ded sses esse ts superio 
d ppe min or cited s r court, 

d cd not? cxa if yes 
min 

~ cd 
give 
details 

DLCTI2- Application U/s 175 of 7 Three 22.08.2024 NA NA Misc. NA NA NA NA NA NA NA No No Matter stayed On 06.10.2025 Appropriate steps Mauer stayed by 
000220-2024 for BNSS, 2023 aeclIsed appeara by Ld. proceedings have are being taken by Ld. Sessions 

registration of persons nce Sessions been stayed by giving shortest Court, RACC. 
Misr Crt No. FIR are Ex- Court,RACC. Hon'ble Sessions possible dates for 
53/24 MLAs Court till 17.10.25 expeditions 

and one so matter re- disposal of the 
Mohammad of the notify on case. 
lIIas v. Stnte accused 27.102025. On 
&Ors. persons is 27.10.2025 

a siUing proceedings have 
MLA been again stayed 

by Hon'ble 
Sessions court till 
15.11.2025 so 
matter re-notified 
on 15.11.2025. 

DLCTI2- CT. CNO. Uls 276B 3 One of 14.02.2019 28.02.2019 -- Argume 3 -- 03 Not -- -- -- Yes Yes Depends upon On 16.10.25, Appropriate steps Stay of 
001357-2019 53/2019 Rlw 278B the nts on wit Recor the order of matter was listed will be taken for proceedings by 

AND 278E accused charge nes ded Vide Vide latest Hon'ble High for verification of expeditious Hon'ble High 
I.T.O. OF THE IT persons is and 5es order order dated Court of bail bond of disposal of the Court of Delhi 
VS. ACT,I961 a sitting awaitin wer dated 04 .12.2024 Delhi accused Roap case after 
MIS. AIMS MP. g orders e 26.05.2 I<ishare Madan vacation of 
SANYA of exa 022, the same was interim order. 
DEVELOPE Hon'ble min proceed accepted. Since, 
RS PVT. High ed ings the matter has 
LTD. { Court in before already stayed 

LtV 
.' ACMM-~, 

- ~Avenue Dlsi Court 
New DeIhl 

I 



MALOOK of pre-
NAGAR DeUli. char 
(DIRECTOR) ge 
& ROOP evid 
KISHORE enc 
MADAN e 

3. DLCT12- CT.C.NO. UlS 3 One of 14.02.2019 28.02.2019 -- Argume 3 -- 03 Not -- --
001361-2019 55/2019 276B1278B/2 the nlson wit Recor 
I.T.O. 78EOFIT accused charge nes ded 
VS. ACT. 1961 persons is and ses 
MIS. AIMS a sitting awaitin wer 

SANYA MP g orders e 
DEVELOPE of exa 
RSPVT. Hon'ble min 
LTD., High ed 
MALOOK Court in 
NAGAR of pre-
(DIRECTOR) Delhi. char 
&ROOP ge 
KISHORE evid 
MADAN enc 

e 

4. DLCT12- CT.C.NO. UlS 3 One of 14.02.2019 28.02.2019 -- Argume 3 -- 03 Not -- --
001359-2019 54/2019 276B/278B/2 the nts on wit Recor 
I.T.O. 78E OF IT accused charge nes ded 
VS. ACT,1961, persons is and ses 
MIS. AIMS FOR THE a sitting awaitin wer 
SANYA FY2014-15 MP g orders e 
DEVELOPE of exa 
RS PVT. Hon'ble min 
LTD., High ed 
MALOOK Court in 
NAGAR of pre-
(DIRECTOR) Delhi. char 
&ROOP ge 
KISHORE evid 
MADAN enc 

e 

5. DLCT12- CT. 56/2019 U/S200 2 Sitting 19.04.2018 19.04.2018 15.04.2 Final 2 -- 2 Recor -- 02 
001363-2019, Cr.P.C.Rlw MP. 019 argume dcd wito 
I.T.O. 276B/278B/2 nls and esse 
VS. 78EOFTHE nwaitin s 
MIS AIMS IT ACT, g orders were 
PROMOTER 1961 FOR of exa 
SPVT.LTD., THEFY Hon'ble mine 
MALOOK 2012-13 High d 

this 
Court 
were 
stayed 
by 
Hon'ble 
High 
Court 
of 
Delhi. 

-- Yes Yes Depends upon 
Vide the order of 
order Vide latest Hon'ble High 
dated order dated Court of 
26.05.2 04.12.2024 Delhi 
022. the 
proceed 
ings 
before 
this 
Court 
were 
stayed 
by 
Hon'ble 
High 
Court 
of 
Delhi. 

-- Yes Yes Depends upon 
Vide the order of 
order Vide latest Hon'ble High 
dated order dated Court of 
26.05.2 04.12.2024 Delhi 
022, the 
proceed 
ings 
before 
this 
Court 
were 
stayed 
by 
Hon'ble 
High 
Court 
of 
Delhi. 

01.06.202 Yes Yes Depends upon 
2 the order of 

Vide Vide latest Hon'ble High 
order order dated Court of 
dated 04.12.2024 Delhi 
31.05.2 
022. the 
oroceed 

vide order dated 
03.09.2025 of 
Hon'ble High 
Court of Delhi 
matter was re-
notify for 
19.02.2026. 

On 16.10.25, Appropriate steps Stay of 
matter was listed will be taken for proceedings by 
for verification of expeditious Hon'ble High 
bail bond of disposal of the Court of Del hi 
accused Roop case after 
IGshore Madan vacation of 
same was interim order. 
accepted. Since, 
the matter has 
already stayed 
vide order dated 
03.09.2025 of 
Hon'ble High 
Court of Delhi 
matter was re-
notify for 
19.02.2026. 

On 16.10.25, Appropriate steps Stay of 
matter was listed will be taken for proceedings by 
for verification of expeditious Hon'ble High 
bail bond of disposal of the Court of Delhi 
accused Roop case after 
IGshore Madan vacation of 
same was interim order. 
accepted. Since, 
the matter has 
already stayed 
vide order dated 
03.09.2025 of 
Hon'ble High 
Court of Delhi 
matter was re-
notify for 
19.02.2026. 

On 10.09 .. 25, a Appropriate steps Stay of 
copy of order will be taken for proceedings by 
dated 03.09.2025 expeditious Hon'ble High 
of Hon'ble High disposal of the Court of Delhi 
Court of Delhi case after 
was placed on vacation of 
record whereby interim ,,\-Jer. 
directions have ._ . __ 1 

- AC~· . 
ij~-wl Avanue District Court 

~~Oelhl 

, 



NAGAR Court 
.' of Delhi 

6. DLCTI2- CT.C.NO. UIS. 6 Yes 22.07.2019 22.08.20 19 - Framin 7 - 3 Not -
001351-2019, 51/2019 499/500/3413 gof wit Recor 
MANISH 51PC notice nes ded 
SISODIA and ses 
VS. awaitin wer 
MANOJKR. g orders e 
TIWARI of exn 
(MP), Hon'ble min 
PARVESH High ed 
SAHIB Court in 
SINGH of De Uti pre-
VERMA(MP) slim 
, HAS RAJ rna 
HANS(MP), nin 
HARISH g 
KHURANA, evid 
VIJENDER enc 
GUPTA(ML e. 
A), 
MANJINDE 
RSINGH 
SIRSA(MLA) 

7. DLCTl2- CT.C.NO. UlS. 499/500 I Former 19.07.2019 02.08.2019 10.01. Post 2 -- 2 Not -
001350-2019 50/2019 IPC MP 2020 notice wit Recor 
ZEE MEDIA comIllai nes ded 

. ~ 

'( 

ings 
before 
this 
Court 
were 
stayed 
by 
Hon'ble 
High 
Court 
of 
Delhi. 

-- -- Yes Yes Depends upon 
Vide the order of 
order Hon'ble High 
dated Court of 
23.11.2 Delhi 
023. the 
proceed 
ings 
before 
tbis 
Court 
were 
stayed 
by 
Hon'ble 
High 
Court 
of 
Delhi. 

-- -- Yes Yes Depends upon 
the order of 

Vide Vide order Hon'ble Hiclt 

been given for 
continuation of 
interim order till 
the -next date of 
hearing i.e. 
16.02.2026. 
Since, other three 
connected matters 
are fixed for 
16.10.2025 The 
matter was re 
notified on 
16.10.2025. On 
16.10.2025 matter 
was listed for 
veri fication of 
bail bond of 
accused Roop 
Klshore Madan in 
OIher connected 
matters and same 
was accepted. 
Since, the matter 
has already stayed 
vide order dated 
03.09.2025 of 
Hon'ble High 
Court of Delhi 
matter was re-
notify for 
19.02.2026. 
On 15.09.2025, a Appropriate steps Stay of 
copy of order will be taken for proceedings by 
dated 09.09.2025 expeditious Hon'ble High 
of Hon'ble High disposal of the Court of Delhi 
Court of Delhi case after 
was received vacation of 
through counsel interim order. 
whereby 
directions have 
been given for 
continuation of 
interim order till 
the next date of 
hearing i.e. 
18.12.2025. 
Accordingly, 
matter was re-
notify for 
23.12.2025. 

On 13.08.2025, a Appropriate steps Undertaking 
copy of order will be taken for given by Ld. 
dated 11.08.2025 expedItious Counsel for 

.,.- AC~-04 
~~Avenue b/sftitlf gljW! 

New Dolhl 

I 



CORPORATI nant's ses order dated Court of of Hon'ble High disposal of the complainant 
ON LTD. cvidenc wer dated 30.11 .2023 Delhi Court of Delhi case after before Hon'ble 
VS. eand e 07.01.2 of Hon'ble was received vacation of High Court of 
MS.MAHUA awaitin exa 021 and High Court through proxy interim order. Delhi that he 
MOITRA g orders min 06.04.2 of Delhi counsel as per would not 

of ed 021, which next date of examine any 
Hon'ble in Ld. records the hearing before the witness before the 
High pre- counsel undertakin Hon'ble high trial court. 
Court sum for g given by court is 
of Delhi mo respond Ld. 20.11.2025 

nin ent was counsel for matter was re-
g bound respondent notify for 
evid by the that he 25.11.2025. 
enc stateme would not 
e nt given examine 

by him any 
before witness 
Hon'ble before this 
High Court till 
Court next date. 
of Delhi 
that he 
would 
not get i 
witness 
es 
exam in 
cd 
before 
the 
Trial 
Court. 

8. DLCT 12 CT.C.No. U/s 499 rlw I former 16. 11.2021 01.12.2021 - framin 4 -- 4 Not -- -- -- Yes Yes Depends upon On 30.08.2025 Appropriate steps Stay of 
000080-2021 21/2021 section 500 MP gof wit Recor the order of Counsel of both will be taken for proceedings by 
Tajinder Pal IPC noticea nes ded Vide Vide latest Hon'ble High parties submitted expeditious Hon'ble High 
Singh Bagga lid ses order order dated Court of that the Han'ble disposal of the Court of Delhi 
VS awaitin wer dated 21.08.2024 Delhi High Court has case after 
Subramanian g orders e 04.04.2 ofHon'ble re-notified matter vacation of 
swamy of exa 022, the High Court for 05.12.2025 the interim order. 

Hon'ble min proceed of Delhi reader of the court 
High cd ings also verified the 
Court in before same from the 
of Delhi pre- this official website 

sum Court of Hon'ble High 
mni were Court of delhi. 
ng stayed Matter was re-

evid by notify for 
enc Hon'ble 12.12.2025 
e High 

Court 
of 
Delhi. 

9. CNRNo. Cr.C.No. I 3/22 186/353/34 12 One of 28.07.2022 01.08.2022 -- Scrutint 28 -- -- Not -- -- -- Yes Yes Depends upon On 21.05.2025 Appropriate steps Stay of 
DLCTl2- IPC accused yof Recor the order of bailable warrants will be taken for proceedings by 
000074-2022, persons is docume ded Vide Vide latest Hon'ble High issued against expeditious Han'ble High 

, Stat_e_ 
-- - jI silting , , nts, order order dated Court of accused d'- . -1- - , the Court of Delhi i 

~ 
.-

" 

i ,: :\,,, :. , ''; , 

;~.J: .. :;,; ;:;i)o(:m.!~ . ' U;t;( Court 
ft\W,1 ueiill 



Vs. MLA argume dated 08. 10.2024 Delhi Amanatullah khan case after . HidYlltllllnh nton 13.09.2 of Hon'ble for next date of vacation of 
& Ors tbe 022, High Court hearing." Ld. interim order. 

point of 19. \0.2 of Delhi Counsel submits 
charge 022 and the next date 
and 04.09.2 before the 
awaitin 023, Hon'ble High 
g orders 19.03.2 Court is 
of 024 07.10.2025, 
Hon'ble Hon'ble further the order 
High High has not been 
Court COllrt placed on 
of Delhi of DeHli record.Ld. 

has Counsel seeks 
given some time to file 

directio the order. Re-
ns for notify for 

stay of 30.05.2025 
Trial On 30.05.2025 
Court Accused 

proceed Amanatullah khan , 

ings has appeared 
, 

through ve. 
I Since the accused 
I has appeared, the 

bailable warrants I 

stands canceled. I 
Ld. Counsel ! 

submits that the 
next date before 
the hon'ble High I 

Court is 
07.11.2025. Order 
of Hon'ble High 
Court has been 

I placed on record. 
Re-notify for 
14.11.2025. 

10. DLCT12- Ct. Cases:- Sec. 500 IPC 3 Former 19.05.2023 22.05.2023 06.12.2 Stateme 5 - 05 Not - - - No No Depends upon Vide order dated Shortest possible Stay of 
000078-2023, 09/2023 MLA 023 ntof wit Recor the order of 15.09.2025, dates are given for proceedings by 
ManjitSingh accused nes ded Hon'ble High Hon'ble High expeditious Hon'ble High 
GK under ses Court of Court of Delhi has disposal of case. Court of Delhi I 

Vs. section wer Delhi e.xtended Interim 
Munjinder 313 of e stay order till next 
Singh Sirsa Cr.P.C. exa date l.e. 

min 17.03.2026. 
ed, Accordingly, 
cros matter adjourned 

s for PFl further 
exa proceedings for 
min 24.03.2026. 
cd 
and 
disc 
har 

-< I ged. 

~AC~-(}4 
Rouse Avenue Istrict Court 

New 131111 



11. OLCTl2- Cr. Case:- Sec. 2 One of 15.06.2023 07.07.2023 21.05.2 PE 43 04 6 Not -- - -- No No August. 2026 On 10.10.2025 Shortest poss ible On the request of 
000093-2023, 06/2023 354,354D,35 the 024 (ad Recor adjournment was date is given as the 
Slate 4A,S060 1.10 accused mitt ded sought by Ld. per the Victim/Witness 
Vs. 90flPC persons is ed APP on behalf of convenience of matter was 
Brij Bhushan an Ex-MP wit State due to victims/prosecutio adjourned for 
& Anr. nes sudden demise of n witnesses as NDOH. 

ess) his relative. well as Ld. 
Witness PW -8 Counsel for 
was absent. accused persons. 
Matter was en 
blocked for 
31.10.2025 and 
01.11.2025. On 
31.10.2025 
exemption 
application filled 
on behalf of PW-8 
I.P same is 
allowed and 
matter is 
adjourned for 
07.11.2025 for PE 
and previous date 
given 01.11.2025 
stands canceled 
as wimess Is 
unable to appear 
on 01.11 .2025. 
due to her 
Monthly Fitness 
Assessment Test 
(MFATl. 

12. OLCTl2- Ct. Case No. Sec. 132 of 7 one of the 06.06.2023 11.08.2023 -- Argume 36 2 19 - -- - --- No No October, 2026 On 08.10.2025 Shortest possible Filing of 
000115-2023, 1212023 The Custom (Out accused nts on part arguments dates are given miscellaneous 
ORI Act of persons is charge were heard on the and appropriate application by the 
Vs. whic a Ex. point of charge on steps are being accused and 
8aba Leather h 02 MLA behalf of DRI and taken for extensive 
Impex Pvt. are matter was expeditious arguments 
Llli.& Drs abat adjourned for disposal of case. addressed before 

cd) 18.10.2025. On the court on the 
18.10.2025 malter point of charge. 
was rescheduled 
for arguments on 
charge for 
01.11.2025. -

13. OLCTI2- Cr. CASE No. Sec. 125 OF 1471 MLA 01.11.2023 22.06.2024 --- Scrutin 14 - - -- -- - -- No No October. 2025 On 27.10.2025 
_ .. 

Numbers of 
000198-2023 1412023 REPRESEN yof exemption applications I 
STATE vs TATIONOF docume application has Petitions filled on 
KAPIL PEOPLE nts. been filed on behalf of accused 
MISHRA ACT argume behalf of accused party before 
(RBTON nts. Kapil Misra and Sessios court and 
16.12.23) the same was Hon' ble Delhi 

allowed. In High Court. 
persuant to the 
order dt. 
13.10.2025 of the 

,. 

---lJ 

~~ 
~Avenue Distlict COllr+ 

NawDelh~ 

" 



r-r". DLCT-12- Ct. Case No. Sec. 12 of 1 Sitting 03.06.2024 08.07.2024 --- Appear -- -- -- -- -- --
00016312024 12/2024 the MLA ance of 

Protection of accllsed 
Woment 

BHANVI from D.V. 
KUMARI Act, 2005 
SINGH Vs. 
RAGHURAJ 
PRATAP 
SINGH 

15. DLCT12- Ct. Case Uls 223 & 8 One of 27.09.2024 NA NA Filing NA NA NA NA NA NA NA 
000268-2024 No. 17/2024 175 of the ofATR. 

BNSS.2023 accused 
Gyunendra persons is 
Singh v. Ajay siuing 
Mahnwnr& MLA 
Ors. 

16. DLCT12- Cr. CASE No. 419/420/4671 28 Former 18.11.2015 -- -- Argumc 77 -- -- Not -- -- --
000088-2025 08/2025 46814711120- (3 MP& (Actllol) IIts on record 

B/34 IPe r/w abat MLA charge cd 
Case RBTon 3/4/5 ed& RBTon 
11.03.2025 Gambling 02 A- 19 11.03.2025 

Act, 30 P.O) (Dharnm 
STATEvs Arms Act, Pal 
Roshan Lal 66(0) IT Act, Yadav@ 
Verma & and 417 DP 
ORS. Name & Yadav) 
FIR NO. Emblem Act. 
91212015 
PS: 

-' "\ 

Yes Yes 
Vide 
order 
dated 
11.09.2 
024, the 
proceed 
ings 
before 
this 
Court 
were 
stayed 
by 
Hon'ble 
High 
Court 
of 
Delhi. 

No No 

No No 

Hon'ble HI gh 
Court of Delhi 
matter was 
adjourned for 
09.04.2026 .. 

Depends upon On 28.08.2025 Appropriate steps Stay of 
the order of both the Ld. w III be taken for proceedings by 
Hon'ble High Counsels expeditious Hon'ble High 
Court of submitted that disposal of the Court of Delhi 
Delhi vIde order dt. case after 

18.08.2025 of vacation of 
Hon'ble High interim order. 
Court of Delhi the 
Interim order to 
be continued till 
12.02.2026. The 
matter was re 
notified on 
28.08.2025 for 
furnishing the 
copy of order of 
Hon'ble Delhi 
High Court. On 
28.08.2025 dIe 
matter was re 
notified on 
16.02.2026 
pursuant to the 
order dt. 
18.08.2025 of 
Hon'ble High 
Court of Deihl. 

Depends upon On 18.10.2025 in Appropriate steps Crl. Revision 
the order of afternoon session, are taken by 06/2025 is 
Hon'ble High Since the matter Is givIng shortest pending before 
Court of pending in in Crl. possible dates for Ld. Sessions 
Delhi. 

October, 
2025. 

Revis,ion 0612025 expeditions Court. 
before Sessions disposal of the 
Court and same is case. 
fIXed for 
06.11..2025 in 
forenoon session. 

On 25.09.2025 Apopriate steps Numbers of 
charge was will be taken by accuscd 'Irc 
fiumed against giving shortest involved in this 
Accused possible dates for matter. 
Shehnawaz. Sunil expeditions Proceedings VIS 
Kumar. Hassan, disposal of the 84 BNSS is 
Varun Verma. case. being Initiated 
Shahrukh @ aga inst two 
Rukhshad Alam, accused persons. 
ShakU Ahmed. 
Mohd. Imtiaz, 
Sehbul & Md. 
lamal were 

-----

- AC~04 ~ Awn:~strict Caur' 
New Delhi 



BHAJANPU charged U/S 
RA 420/120B rlw Sec 

34 of IPC; Section 
3/4 of DPG Act 
and SEC 66D of .. 
IT Act. Accused 
Yogeshwar Dayal 
Sharma. Accused 
Yogeshwar Dayal 
Sharma was 
charged U/S 
419/420/120-B 
r/w 34 IPC Sec 
3/4/5 of DPG Act 
and Section 66D 
of IT Act. Matter 
was adjourned for 
14.11.2025 as the 
Ld. Sessions 
Court had fL"Ced In 
Cd. Rev. - 39125 
of accused 
Yogeshwar Dayal 
Sharma for 
17.11.2025. 

17. DLCTI2- Cr.C No. U/s 1881PC 01 Former 23.07.2025 -- - Clarific 05 NA 00 - -- -- -- -- - -- On 08.10.2025 Appropriate streps FIR was lodged in 
000210-2025 16/2025 MLA ation matter was are taken by the year 2020 and 

(Aam disposed off as giving shortest chargesheet is 
Fresh FIR Admi cognizanace was possible dates for duly signed in 
Case Party) declined. expeditious 2022. However 
Registered on disposal of the dut to misconduct 
23.07.2025 case. of the 10 the 

chargesheet has 
State Vs. been filed in the 
Akhileshpati court in 2025 
Tripalhl which is beyound 
FlRNO. the period of 
535/2020 limitation. Notice 
PS : Civil ofthe applicat ion 
Lines has been issued to 

the proposed 
accused for the 
argum~nts 

regardiing 
condonation of 
delay. 

18. DLCT12- Criminal 2211223 01 Former 27.06.2025 - - Put or 07 - - - - - - - - August, 2026 On 04.10.2025 Short dates given 
000178-2025 (Slale case) (A)/I321285 MLA Conisid BaU bonds have and no 
& CRCASES ofBNS eration been furnished. unnecessary , 
14/2025 on point 10 is directed to adjournments are 

of supply the copy of being given. 
STATE VS. cogniza cargesheet as well Further all efforts 
ALKA nee as PDF copy on are made to 
LAMBA or before dispose of case 

15.10.2025. On e}.-peditiously. 
FIR NO. 15.10.2025 CODV --4 ,4 

'. 
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80/24, PS of the chargesheet . PARLIAME has been supplied 
NT STREET to the Id. Counsel 

of the accused and 
, contents of the 

pendrive has been 
supplied to the 
Counsil of 
accused. Matter 
is adjourned for 
29.10.2025 for 
argumnets an 
charge. On 
29.10.2025 part 
arguments. heard 
an the aspecat of 
charge on behalf 
of the accused as 
well as APP for 
the State and 
matter was re· 
listed for 
19.11.2025 for 
arguments on 
charge. 

19. DLCT12· Criminal 186/35313231 02 Sitting 24.1 2.2024 27.09.2025 . Matter . . . . . . . . August, 2026 On 09.10.2025 Short dates given 
000397·2024 (State case) 3411506/34 MLA be fixed copy of and no 
&CRCASES IPe for chargesheet unnecessary 
18/2024 complia supplied to adjournments are 

nee 1 accused persons. being given. 
STATEVS, further Matter was Further all efforts 
HAJI VUNUS cons ide adjourned for are made to 

ration 17.10.2025 for dispose of case 
FIR NO. on point arguments on expeditiously. 
348/24, PS of charge and 
DAVALPUR eogniza furnishing of Bail I nee bonds of accused 

persons. On 
17.10.2025 Bail 
bond of accused 
Haji mohammad 
Yunus and Mohd. 
Shiraz was 
furnished and 
same was 
accepted. 
Contents of the 
Pen drive was 
provided to the Id. 
Counsel for 
accused persons 
as requested. 
Matter was 
adjurned for 
28.10.2025 for 

.( arguments on 
charge. On 
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20 DLCTI2- Criminal 498AIPC 01 Sitting 27.09.2025 - - Matter 14 - - - - -
000281-2025 (State case) MLA is fixed 
& Cr. Cases for 
No. 2012025 COliS ide 

ration 
STATEVS. 
KUNWAR 
RAGHURAJ 
PRATAP 
SINGH 

21 DLCTI2- Mise. 175 (3) pf - Sitting 16.09.2025 - - Matter - - - - - -
000274-2025 Application BNSS is fixed 
& Misc. CrJ. (Criminal) for 
97/2025 further 

proceed 
BHANVI ings 
KUMAR! 
SINGHVS. 
STATE 

FIR NO. 
13/2023 PS-
EOW 

22 DLCTl2- Criminal 186/353/3421 02 01 Siting Initial date 10.01.2020 - Framin 15 - - - - -
000279-2025 (State case) 34IPC MLAand of gof 
& CrCasc o I former Institution charge 
No. 29412020 MLA -

10.01.2020 
STATEVS. and Date 
SHOAIB of 
IQBAL Institution 

in the 

- No No December 
2026 

- No No- January 
2026 

- - - June 2026. 

28.10.2025 part 
arguments were 
heard on behalf of 
prosecution as 
well as accused 
persons and 
matter was 
relisted for 
13.11.2025 for 
Further 
Arguments. 
On 14.10.2025 Short dates given fresh 
matter was fixed and no chargesheet 
for consideration. unnecessary received by way 
Adjournment has adjournments are of assignment on 
been sought to file being given. 27.09.2025. 
the supplementary Further all efforts 
chargesheet and are made to 
matter is dispose of case 
adjourned for expeditiously. 
10.11.2025. 

On 13.10.2025 Short dates given fresh application 
matter is fixed for and no rcceived by way 
calling of Status unnecessary of assignment on 
Report. 10 is adjournments are 12.09.2025. 
present ande being given. 
submitted that Further all efforts 
FSL Report still are made to 
awaited and dispose of case 
further date fixed expeditiously. 
for 18.11.2025. 

On 04.10.2025 Short dates given fresh complaint 
part arguments and no case has been 
heard on the point unnecessary received by way 
of charge on behlf adjournments are of transfer on 
of counsel for being given. 25.09.2025. 
accused persons Further all efforts 
and Ld. APP for are made to 
the State and disposp f case 
matter is expeL , j 

~ .j 
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FIR NO. present . 18/17 court 
PS-DARYA 25.09.2025 
GANJ 

.' 

23 DLCT12- CtCnscNo. 223 r/w Sec I Complain 30·10- - --- Pre- - - - - - -- -- - -
000326-2025 42/2025 2100f ant is 2025 summa 

Bhartiyn Sitting ning 
RAJEEV Nngrik MP. evidenc 
KUMARRAI Surnksha e 
VS. Sanhitn, 
YOGENDRA 2023. 
YADAV 

--~-.- ---

\ 

June 2026 

adjourned for 
arguments on 
charge for 
18.10.2025. on 
18.10.2025 part 
arguments heard 
on the point of 
charge on behlf of 
counsel for 
accused persons 
and Ld. APP for 
the State and 
matter Is 
adjourned for 
arguments on 
charge for 
06.11.2025. 
On 30.10.2025 Short dates given 
fresh case was and no 
received by way unnecessary 
of assignment. adjournments nre 
Submissions being given. 
heard by Further all efforts 
complainant and are made to 
at request matter dispose of case 
is adjourned for expeditiously. 
20.11.2025 for 
pre-summoning 
evidence. 

z? ACMM-D 
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Fresh complaint 
case has een 
received by way 
of assignment on 
30.10.2025. 


	1. Dig Vinay Singh_
	2. Jitender Singh_
	3. Vishal Gogne_
	4. Paras Dalal_
	5. Neha Mittal
	6. Vaibhav Chaurasia_

